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 ar  यह  भो  पूछा  वा  कि  ध्ोपरटाइस

 एलियंस  देनें  को  कारण  1 1 अ  हूँ  कौर  वह
 क्वीं  दिया  जीती &  ।म  ज़ी  महिदेव  इंध  का  होम

 उत्तर  नही  दे  सके  ।  उन्होंने  बताया

 “THe  work  tn  officds  should  be  so
 organised  as  ordfharily  to  ४९
 capablé  of  being  done  during  the
 normal  office  hours.”

 Who  will  organise  that  work?

 ag  काम  किस  तरह  धाय ना इज  हता

 है  *  क्‍या  उस  को  करने  के  लिये  ज्यादा

 स्टाफ  रखो  गया  है।  में  कमीशन  ने  कहा

 है  कि  सेंट्रल  चवन मेट  के  रफ्तार  5  वरस:

 झोवरस्टारुड  है।

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  rise  on  #  point  of  order.  The  re-
 commendations  of  the  Pav  Commis-
 sion  are  under  study  by  the  Govern-
 ment  and  the  Goverament  employees
 are  meenng  a  group  of  Muusters  to-
 morrow  at  l2  o'clock  and  after  that
 the  decision  will  be  announced  Mr.

 Daga  ts  taking  advantage  of  the  most
 retrograde  recammendations  of  the
 Pay  Commission  Report,

 _MR.  DEPUTY-SPEAKER;  What  is
 thé  point  of  order?

 हाज़िरी  3s  Mf.  RANERJEE:  When  we
 aise  quéstioits  on  the  floor  of  the
 ouse,  Finance  Min{ster  sdys  that  the

 Governsperit  is  still  considering  the
 mattér  arid  he  did  nét  at  gil  commit
 anything  on  bedilf  of  the  Govern
 ment  ether  tits  why  dr  that-  way
 My  905६  a  Gree  id  that  ifiis  matte:

 Stir  fhe  decisit  on
 the  repdit  ह्  Cf)  Pah  Comniniétion
 has  '

 MR.  DEPUTY-SPEAKER:  ]  think
 we  have  to  interrupt  this  business
 for  @  tittle  while.  There  {  an  im-
 portant:  business,  which  bas  inter

 Tepercussions.
 al  te  his  speech  after  7

 7  eement  betioéen  378
 oves.  of  India  and

 Pok:  (8t.)

 Focti¢n  Mintstiér  bas  thade  his  state-
 dhetit  Cmterruptionis).  There  is
 nb  90866  of  3066  tn  that.  It  is  fis  point
 of  vidw,  ot  a  point  of  order.

 6  bre

 STATEMENT  RE.  AGRREMENT
 BETWEEN  GOVERNMENTS  OF
 INDIA  AND  PAKISTAN  SIGNED

 ON  THE  28TH  AUGUST,  973

 THE  MINISTER  GF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)-
 As  thé  House  ia  aware  a  Delegation
 led  by  the  Special  Emuasary  of  the
 Pnme  Mmistdr  of  India,  Shri  P  xX
 ftaksar,  visited  Rawalpindi  and  Ista-
 mated  and  held  discussions  with  the
 Pakistan  Delegation  led  by  Mr.  Aziz
 Ahmad,  Pakistah's  Minister  of  State
 for  Defence  and  Forelgr,  Affairs.
 from  24th  to  3lst  July,  1973,  During
 the  course  of  these  talks  questions
 relating  to  simnultaneous  ;ePatnation
 of  three  categories  of  persons  men-
 tioned  in  the  Jaint  Indo-Bangladesh
 Decilarstion  of  April  1%,  ‘1973,  were
 discussed  in  ful!  detail.  The  Painstan
 side  acknowledged  the  fact  that  the
 Joint  Indo-Bangladesh  Declaration,
 which  had  separated  political  con-
 siderations  from  the  humanitanan
 issues,  was  a  step  forward  and  paved
 the  way  for  an  early  resolution  of
 these  issues.  Some  progress  was
 made  in  defining  these  issues  and  it
 was  agréed  between  the  two  Delega-
 tions  that  a  point  had  been  reached
 where  further  consideration  by  both
 sides  wads  necessary.  In  pursuance  of
 this  detisinn.  the  discussions  wete
 resumed  at  New  Delhi  trom  8th
 August,  1978  and  continued  till  fhe
 है  August,  i973  Thiése  disruskions
 took  place  with  the  full  knowledge
 b¢  and  ith  consultdon  with  the
 Bangladesh  Government.

 Asa  result  of  these  tale,  an  agree-
 ment  was

 i

 Yesterday,  the  28th
 between  x  Govérn-

 dents
 ef  टल

 Pakietan,
 Ge  the  Table  of  the  House,  a  copy  of
 this  Agreement.
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 [Shrf  @¢ys20  Singh]
 The  Agreement  provides  for  the

 raaglution  of  the  humanttarian  pro-
 blema  resulting  from  the  canflict  of
 W971,  The  Agreement  envisages  the
 simultaneous  repéetriation  of  all  Pak-
 istani  prisoners  of  war  (excegt  195),
 the  repatriation  to  Bangladesh  of  all
 Bangalees  in  Pakistan  and  initially  a
 substantial  number  of  Pakistanis  now
 in  Bangladesh  to  Pakistan,  The
 time-schedule  for  the  completion  of
 repatriation  of  these  three  cate-
 garies  of  persons  will  be  worked  out
 by  India  in  consultation  with  Bangla-
 desh  and  Pekistan  as  the  case  may  be.
 It  is  further  sgrekd  that  the  Prime
 Minister  of  Bangladesh  and  Pakis-
 tan  or  their  deslgnated  represeanta-
 tives  will  thereafter  meet  to  decide
 what  additional  number  of  Pakistanis
 in  Bangiadesh  may  be  permitted  to
 return  to  Pakistan,  Bangladesh  has
 made  it  clear  that  it  will  participate
 in  such  a  meeting  only  on  the  basis
 of  sovereign  equality.

 The  immediate  implementation  of
 the  solution  of  these  humanitarian
 problems  is  without  prejudice  to  the
 reapective  positions  of  the  parties
 concerned  relating  to  the  case  of  95
 Prisoners  of  war.  In  the  meantime
 these  95  prieonet,  of  war  shall  re-
 main  in  India  and  no  trials  shall  take
 place  during  the  entire  period  of  re-

 atriation.  It  is  further  agreed  that
 angladesh,  India  and  Pekistan  in  a

 tripartite  meeting  will  arrive  at  a
 eettlement  of  the  question  of  these  95
 prisoners  of  war.

 In  arriving  st  this  Agreement  all
 three  countries,  Bangladesh.  India
 and  Pakistan,  made  constructive  con-
 tributions,  It  is  our  gamest  hope
 that  this  Agreement  shall  be  Oe
 More  step  towards  the  goal  of
 establishing  durshle  peace  in  the
 sub-continent,

 AGREEMENT

 The  Specfal  Reprezsentotive  of  the
 Prime  Minister  of  Indis,  Shri  P.  N.

 -Hakear  and  thé  Pakistan  Bfintster  of
 State  for  Defence  and  Foreign  Affatre,

 Govts.  ef  India
 and  Pak.  (St)  =

 Ris  Eeetienty  Mz.  हम  Abmed.
 held  talke  in  Rawalpind{  fum  July
 ”  ै...  July  3t,  073  and  in  New  Delhi
 from  August  8  to  August  28,  18973.
 Shri  P.  N.  Hakser  was  assisted  by
 Foreign  Secretery,  Shri  Eewal  Singh,
 Secretary  to  the  Prime  Minister,
 Sbrl  2.  N.  Dhar  Joint  Gecratarizs  in
 the  Ministry  of  Zxternel  Affairs,
 Shri  K,  P.  8.  Menon,  Shri  A  8.  Chib
 and  Dr.  S.  P.  Jagota,  and  Deputy
 Secretaries,  Sbri  K.  N.  Balighi  and
 Shri  Naresh  Dayal  The  Leader  of
 the  Pakistani  Delegation  was  assisted
 by  the  Foreign  Secretary,  Mr.  Agha
 Shahi,  Director  General  tn  the  Min-
 istry  of  Foreign  Affairs,  Mr  Abdul
 Sattar  and  Directors,  Mr.  Abdul
 Waheed  and  Mr.  Khalid  Saleem
 These  talke  were  held  in  the  context
 of  solving  the  humanitarian  problems
 set  out  in  the  Joint  Indo-Bangladesh
 Declaration  of  Aprii  1,  1973.
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 2.  During  the  course  of  the  talks
 both  at  Rawalpindi  and  at  New
 Dethi,  which  were  marked  by  mutual
 understanding  the  delegations  of
 India  and  Pakistan  reviewed  the  pro-
 gress  so  far  made  in  the  implementa-
 tion  of  the  Simla  Agreement  since
 they  met  Jast  in  New  Delhi  in
 August  ‘1972.  The  Spécial  RePresen-
 tatives  reaffirmed  the  resolve  of  their
 respective  Guvernments  expressed  in
 the  Simla  Agreement  that  "the  two
 countries  put  an  end  to  the  conflict
 and  confrontation  that  have  hitherto
 marreg  their  relations  and  work  for
 the  promotion  of  a  friendly  and  har-
 monious  relationship  and  the  estab-
 lishment  of  durabla  peace  in  the  sub-
 continent.”  In  this  cunasction  the
 Specia}  Represa@Matives  were  con-
 fident  that  the  repetriation  of  priso-
 nets  of  wer  and  nationals  of  Bangla-
 desb  and  Pakistan  wi]  generate  an
 stmosphere  of  renanciliatiam  and  thus
 contribute  to  the  bullding  of  a
 structure  of  durable  peace  in  the  sub-
 cootinent.

 3,  Destrous  of  solvitig  the  humani-
 tarfan  problemyg  restiting  from:  thei
 conflict  of  l97!  and-thti'  enabling  tie
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 vast  enajority  of  human  beings  re-~
 ferrég  in  the  Joint  Indo-Bangladesh
 Deckretian  ta  go  to  their  respective
 countries,  {ndia  and  Pakistan  have
 reaghed  the  following  agreement:

 (i)  The  immediate  implementa-
 tion  of  the  solution  of  these
 humanitarian  problema  is
 without  prejudice  to  the  res-
 pective  positions  of  the
 parties  concerned  relating  to
 the  case  of  95  prisoners  of
 war  referred  to  in  clauses
 (vi)  and  (vii)  of  this  para-
 graph;

 (ii)  Subject  to  clause  (I),  re-
 patriation  of  al]  Pakistani
 prisoners  of  war  and  civilian
 internees  will  commence  with
 the  utmost  despatch  as  soon
 as  logistic  arrangevents  are
 completed  and  from  a  date
 to  be  settled  by  mutual
 agreement:

 (iii)  Simultaneously,  the  repatri-
 ation  of  all  Bengslees  m
 Pakistan,  and  all  Pakistanis
 in  Bangladesh  referred  to  in
 clause  (v)  below,  to  their
 sespaoNve  countries  wil!
 commence;

 (fv)  In  the  matter  of  repatria-
 tion  of  all  categories  of  per-
 song  the  principle  of  sunulta-
 neity  will  be  observed  throu-
 ghout  as  far  as  possible;

 (v)  Without  prejudice  to  the  rea-
 pective  positions  of  Bangla-
 desb  and  Pakistan  on  the
 question  of  non-Bengalees
 who  are  stated  to  have  “opt-
 ed  for  repatriation  to
 Pakistan",  the  Government
 of  Pakistan,  guideg  by  एस-
 derations  of  humanity
 agrees,  initially,  to  receive  a
 e@xtntantial  number  of  such

 v-tian-Bengalsey  from  Bangle-
 फिल.  Bt  is  foster  agreed

 and  Pak.  (5६)
 tbat  the  Prime  Minis-
 ters  of  Bangladesh  and  Pakis-
 ten  or  their  designated  repre-
 sentatives  will  thereafter
 meet  to  decide  what  addi-
 tiemal  number  of  persons  wbo
 msy  wish  to  migrate  to  Pa-
 kistan  may  be  Perniitted  to
 @o  so.  Bangladesh  bas  made
 It  clesr  that  it  will  participate
 in  auch  a  meeting  only  on
 the  basis  of  sovereign  equa-
 lity;

 (vi)  Boengladesh  agrees  that  no
 trials  of  the  95  prisoners  of
 war  ahali  take  place  during
 the  entire  period  of  repatria-
 tion  and  that  pending  the
 settlement  envisaged  in
 clause  (vii)  below  these
 prisaners  of  war  shall  remain
 in  India;

 (vil)  On  completion  of  repatria-
 tion  of  Pakistani  prisoners  of
 war  and  clviian  internees  in
 India,  Bangalees  in  Pakis-
 tan  snd  Pakistanis  in  Bangh-
 d@esh  referred  to  in  clause
 (v)  above.  or  earler  if  they  so
 agree,  Bangladesh,  India  and
 Pakistan  wil]  discuss  and  set-
 tle  the  Question  of  95  priso
 ners  of  war.  Bangladesh  has
 made  it  clear  that  it  can
 participate  in  such  a  meeting
 only  on  the  basis  of  sovere-
 igD  equality.

 The  Special  Representatives  «re
 confident  that  the  completion

 -of  repatriation  provided  for
 in  tbis  Agreement  would  make
 a  signal  contribution  to  the
 promotion  of  reconciliation  in
 the  subcontinent  and  create
 en  atmospbere  favourable  to
 ७  constructive  outcome  of  the
 meeting  of  the  three  coun-
 tries;

 (vili)  The  time  schedule  for  the
 completion  of  repatriation  of
 the  Pakistani  छा1इण्ण्लह  of
 war  and  eiviian  §  internecs
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 ond  Pak.  (at)

 from  India,  the  sangalees  (ix)  झगा  the  gucpoge  Of,  tgeilitating
 from  Pakistan,  and  the  the

 कु  ca
 डि

 ride
 et

 Pakistanis  referred  to  in  in  this
 a3,

 tha proves  re-
 qlause  (v)  above  from  Bang-

 present  stives
 of  tha  Swiss

 ladesb,  will  be  worked  out  ]  Government  and
 by  India  in  consultation  with  any  international  huma-
 Basgladesh  and  Pakistan,  as
 tbe  case  my  be.  The  Govern-
 ment  of  India  will  male  the
 logiatic  arrangements  for
 the  Pakitani  prisoners  of
 war  and  civilian  anternees
 who  are  to  be  repatriated  to
 Pekisten.  The  Goverrement
 of  Paxtstan  wii]  make  logis-
 tic  arrangements  within  its
 territory  upto  agreed  points
 of  exit  for  the  repatriation
 of  Bangladesh  naticnals  to
 Bangladesh.  The  Govein-
 ment  of  Bangladesh  will
 make  necessary  arrangements
 for  the  transport  of  these
 persons  from  stith  agreed
 Pomts  of  exit  to  Bangladesh.
 The  Gevernment  of  Bengla-
 desh  will  make  logsztic  ar-
 rangemente  within  its  terri-
 tory  up  to  agreed  points  of
 exit  for  the  movement  of  the
 Pakistanis  referred  to  in
 clause  (v)  above  who  will
 go  to  Pakistan.  The  Govern-
 ment  of  Pakistan  will  make
 necessary  arrangements  for
 the  transport  of  these  per-
 sons  from  such  agreed  points
 of  exit  to  Palastan.  In
 making  logistic  arrangements
 the  Governments  cencerned
 may  seek  the  asaistance  of
 inter-national  huspanitarian
 Oorganations  afd  others;

 Sd/-  (P.  N.  Haksar)

 Special  Representative  of  the  Prime

 Minivter  60  India.

 itarlan  OrgaMiaatlon  ertrus-
 “ted  with  this  tas  tall  have

 unrestritteg  access  et  ail
 times  to  mgplees  in
 Palistan  and  to  ‘Pekistanis
 in  Bangfadesh  referred  to
 in  clause  (४)  dbove.  The
 Government  of  Bangladesh
 and  the  Govathment  of
 Pakistan  will  provide  all  as-
 sistance  and  facilities  to  such
 representativas  inthis
 regard  nciydtng  facilities
 for  adequate  publicity  for
 the  bendft  of  the  persons
 entitied  to  repatriatlon  under
 tie  Agreement;

 4.  The  Government  of  India  and
 m  accordance  with  this  Agree-
 ment  will  be  treated  with
 humanity  and  congidefation.

 4.  The  Government  of  Incia  and
 the  Government  of  Pakistan  have
 concurred  in  this  Agreement  The
 Special  Representative  of  the  Prime
 Miruster  of  India,  having  consulted
 the  Government  of  Bangladesh,  has
 also  conveyed  the  concurrence  of
 Bangladesh  Government  in  _  this
 Agreement.

 DONE  in  New  Delhi  on  Auguat  28,
 4973  in  three  originals,  all  of  which
 are  equally  authentic.

 80/-/  (Atiz  ‘Abned)

 Minigttr  of  Stute  fr  UOefence  and
 Forelgn  Aftsire,  Gevernment  of
 Pakieén,
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 MR.  DEPUTY-SPEAKER:  Copies
 of  the  Agresment  have  been  placed
 in  the  publications  counter  and  Mem-
 bers  may  collect  their  copies  from
 there.

 SHRI  SAMAR  GUHA  (Contai):
 Tomorrow  or  thereafter  it  should  be
 discuxved.  i

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalies):  We  have  given  notice  of

 a  motion  for  discussian.

 MR.  DEPUTY-SPEAKER:  That  will
 be  looked  into,  |

 ——

 8.05hrs,

 HALF-AN-HOUR  DISCUSSION-~Contd,
 QVERTERE  ALLOWANCE  PAID  IN  VARIOUS
 Mumesrawts  any  Derartcents  or  CER

 TRAL  GOVEREMENT—  Contd,
 भी  मूल  क  डाला  :

 “The  Government  informed  the
 National  Commission  on  Labour
 in  968  that  there  was  a  6  to
 20  per  cent  excess  of  staff  engaged
 in  routine  duties  like  typing  and
 despatch.”

 i968  मैं  वह  बताया  ि  ब्र नह  से  बीस

 प्रतिशत  धोकर  स्टाफ  भी  काम  कर  रहा  है

 all
 the  other  departments,  during  the
 four  years  from  1988-69  to  107
 73  the  over-time  expenditure  went
 Up  from  Rs.  9.78  crote;  to  Rs.
 26.0¢  crores,  an  increas  of  "a2",

 SHERI  S  M.  BANERJEE:  What  i¢
 he  quoting  from?

 SHRI  MC.  0808:  The  Pay  Com-
 ६...  Repott,

 I708  L684

 of  Central  Govt.  (HAH  Diz.)
 SHRI  6  M.  BANERJEE:  Sir,  are

 जो  आप  के  भोवर  टाइम  एलाउंस  में  डा  क्या

 यह  रुपया  देने  के  बाद  गप  उन  लोगों  से  पूरा
 काम  ले  लेते  हैं  या  नहीं  लेते  हैं?  सवाल यह  है
 कि  कर  प्राय  के  लोग  काम  करने  में  ट्क्िश्येंट

 नहीं  हैं  या  काम  करता  नहीं  चाहते,

 श्री एश  ह  हेनथीं  :  कौन  नहीं  करता

 चाहते  ?

 भरी  भूल  ्र  कण ४  देखिये, इस  तरह

 से  सस्ती  दाह  वाही  लेने  से  कोई  फायदा  नहीं

 है।  (व्य क्य पए),  .  बह  बिलकुल

 बे-बुनियाद जो  चाहते  हे  कहते  हैं  यह  शीप

 पॉपुलैरिटी  के  पीछे पड़  वालों का  कोई  कहता

 नहीं  चलेगा  ।  जहां  करोड़ों  दिया  इस  का

 जा  रहा  है  भ्  दस  चाहते  है  कि  बह  काम  करें


